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A. 
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No./237/93 
T.A. No. 

DATE OF DECISION 	10/5/93 

J,R.PutLria 	 Petitioner 

P LT P 	 Advocate for the Petitioner(s) 

Versus 

UnJOi 01: 11L11 & OthS 	Respondent 

Advocate for the Respondent(s) 

CORA\\: 
\ 

k 

The Hon'ble Mr. R.1:..hdtt 	 ; 	 (j) 

The Hon'ble Mr. 01hcitkr 	 : 	eor 	(-) 

Whether Reporters of local papers may be allowed to see the Judgement ? L_- 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the J'udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? -' 



J.R.Paterj.a, 

2007..Paleria Bhuvarl, 
Kehrndn pole,KalUpUr, 
hmdabad. S. •S .PLICbNT 

.d.vocate 
	 PILP 

versus 

1. UfliOfl of India, through 
The Sacretary, 
iiinistry of Horde Affairs, 
OttiCe of the Registrar General, 
thW DlhL. 

2, The Director, 
Directorate of Census Operation, 
Gujarat Kerawala Building, 
Opp .V. 
Ahraeddnad. S S .L2JNDNTS. 

1 t 
ORAL ORDJR 

0.4./237/93 

Date :10/5/93 

Per ; Hon' ele 1i ..R.C..Bhatt, 
i1enlDe r (J) 

Heard applicant in person. 

2. 	 The applicant has aireacy filed 

u../236/93 for fixing his seniority and getting 

consequential benefits and his grievances is that 

the seniority.  . list is still not published. The 

said matter was also for admission today but it 



is adjourned for two days to enwle the applicant 

to } roduce relevant papers in that case. 

Therefore, at preseiTit, the question of steping up 

of pay of the applicant does not arise xtjll that 

question is deciced. Moreover, the respondents had 

given snilar reply an 28th Jul, 1987 vide 

Annexure AJ4 to the app licnt' s first representation 

dated 13th Mcirch, 1987. The applicant made anoLher 

representation dated 2nd Febivary,1993 but as 

oaserved above, tni seniority question is 	- 

decided, no relief can be given. Therefore, it is 

open to the applicant .o question about stepping UD, 
1-le nc e, 	 - 

after we decide O.A(9/this application is 

dismissed as being premature. 

( i..o1hatkar ) 
	

( r.C.Bhatt 

Member (A) 	 L'iercLber(j) 

AIP 

 

cQ-c-T;cl 	a(/l 

Ti(; buvd 's CcIE 	C44A.  

 

I ScJ,err, 

m 

c aLcI 	-€-n C 



ORDER 

23/8/93 

This 1..414/93 is filed b 

the appltcnt for some tng cor ection 

The ap1icant in his .. han mentioned 

that there is a spelling mistake in the 

printed word Tribunal. The correction 

be mcide by giving a correct spelling 

in the title. 'Ilhe corEection is also 

required to be made in para-7 of the 

order in which reference is made to 

3../162/93 but it required tobe 

eorected 	e..-./236/93.ih Igistry 

to carry out the arrkendent to the order 

accordingly. L.A. is disposed of. 

iic-iber (A) 	 Member (j) 

ss 



- 
AIEDJBD

Pr 	
BLNCH 

Application 	 /9 	of 19 

/ 	£ransf or application No. 	Old w.Pett.No p 
CERJIFICT]. 

Certified that no further action is required 

tobe taken and the case is fit for consignment to the 
Record Room (Decjdd). 

Dated: (j 

CoUntersigned : i? 

* 	 Signature of the 
Dealing  assistant. 

section off1r/Court officer. 
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